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CENTRAL ELECTRICITY REGULATORY COMMISSION 
                                                         NEW DELHI 

   Petition No.281/MP/2021 

Subject                 : Petition under Sections 61 read with 79 of the Electricity Act 2003 
and Regulation 6.3.B of Central Electricity Regulatory 
Commission (Indian Electricity Grid Code) (Fourth Amendment) 
Regulations, 2016 and this Commission’s Order No. L-
1/219/2017-CERC dated 05.05.2017 seeking directions to Uttar 
Pradesh Power Corporation Limited for making payment for 
Technical Minimum Compensation on account of Part Load 
Operation of MB Power’s 1200 MW (2x600 MW) Anuppur 
Thermal Power Project.  

 
Date of Hearing    : 29.9.2022 
 
Coram                  : Shri I. S. Jha, Member 
 Shri Arun Goyal, Member 
 Shri P. K. Singh, Member 
 
Petitioner             : MB Power (Madhya Pradesh) Limited (MBPMPL) 
 
Respondents       :   PTC India Limited and 5 Ors. 
 
Parties Present    :   Shri Amit Kapur, Advocate, MBPMPL 
 Shri Akshat Jain, Advocate, MBPMPL 
 Shri Pratyush Singh, Advocate, MBPMPL 
 Shri Abhishek Gupta, MBPMPL 
 Shri Sitesh Mukherjee, Advocate, UPPCL 
 Shri Abhishek Kumar, Advocate, UPPCL 
 Shri Karan Arora, Advocate, UPPCL 
  
     Record of Proceedings 

 
  Due to paucity of time, the matter could not be taken up for hearing and 
accordingly, the matter was adjourned.   
 
2.   The Petition shall be listed for hearing on  29.11.2022. 
  
 
 

By order of the Commission 
   
 Sd/- 

   (T.D. Pant) 
Joint Chief (Law) 


